
• .. 

I 

* * * .. 
Allahabad : uated this 3rd day of March, a:>OO 

uriginal APiJlicati on No.a90 of 1999 

1_>i.striQt ; Varanasi 

Hon• ble tJtr. Justice Neelam sanjiva i\eJdy, V.C. 

Hon• ble Mr. s. Biswas, A.M. 
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t;hunni Lal s;o Jhanna Lal. 

lmtiaj Aham ad s/ o M:i. zahir. 

sripat s/ o nam kasad. 

Ramjan s/ o sattar Khan. 

Kanhayy a Lal S/ o J ai ser ee. 

M::i. I ahir S/ o Abdul Rahn an. 

Mew a Lal S/ o Sam .Pat. 

Nanct Lal s/o Ghangur. 

N aim wdi n S/ o Sahabj an. 

Bi shn u si ngh S/ o Lall co 

.)arshan s/ 0 Jhuri 

Mahangu Ran s/o Bachhan ii.am. 

Lalj ee s/ o Vi kr an a. 

Chhote rlam S/ o rlam Nandan B.an. 

~1unni Lal s/o Kashi £lam. 

Ki tabu S/ o Kall oo. 

Bachanu Han S/ o Jiy ut. 

Sabhiji t si ngh s/ o shiv Murti s ingh. 

1V\oi n u.ic1i n s/ o Saha bj an. 

(Sri SK uey/':Jri SK Mishra, Advocates. 

• • • • • APplicants 

versus 

1. uni on of 1 ncti a thr ough the uener al 1V\anager, 
E.Rly. Calcutta. 

2. The s.tl\.h.( LJp)/(J;G E. dly,Galcutta. 

3. fhe JlV1C(P) 1: .. Rly,Mughalsa.rai oist~varanasi. 

(Sri K • .P. !:.)ingh, ,Advocate) 
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Oft.oEii(Or al) 

EV Hon• ble Ivlr. Jystice 1~eelam sanii va deddy, y.c. 

Learned co\.fl s el for the applicant submits that 

that the apppicents have made representation (Annexure..2) 

torespOOdent no.3 anct the said representation is not 

disposed of by the said respo11J ent. tie prays for a 

direction to disp ose of the representati on Of the 

applicants by the responjent no,3 at an early Jate. 

2. In view of the above submissi on, the UA is 

di spOse:i of at this state with ctirecti en to the 

resporu ent no.3 to consider aC\d dispose Of the 

representation of t.he applicants made in Annexure..A-2 

as per Rules on m ~ri t within 30 ct aY s fr Qn the date of 

receipt of this Ord er. 

3. The Registry i s directed to issue a copy of this 

order to the counsel for b oth the sides and also to 

respon:lent no.3 for cOmjJliance. No orcter as t o c osts. 

vice Chai rm an 
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